s

North Eastern Areas
(Rcorganisation)

NOES-—8

Ghosh, Shri Niren

Gupta, Shri Bhupesh

VKumaran_ Shrj S.

Mandal, Shei B. N.

Menon. Shri K. P, Subramania
Nair, Shri G. Gopinathan
Raha, Shri Sanat Kumar

Roy, Shri Manoranjan

The motion was adopted.

—

THE NORTH-EASTERN AREAS {REORG \NIsA-
TION) AMENDMENT BiLr, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): Sir, I move :

“That the Bill to amend the North-
Eastern Area§ (Reorganisatioa) Act,
1971, be taken into consideration.”
Sir, this is a simple iec islati
which soke” ¢ ple piece of legislation

0 replace t -
Araoe place _the North-Eastern

: (Reorganisationy o ¥
Ordmance, 197g4. fon) (Am.ndme.lt)

Ag a result of reorganisation of A
under the principal Act of 197) fns ;ﬁggll
%l~1-1972, the Assam  State Electricity

oard and the.Assam Stata Warehou;-ing
Corporegnon existing at that time in
composite Stat'e of Assam became inter-
State Corporations. A provision was made
In section 53 of the North-Eastern Areas
(Reorgamsa_non) Act, 1971 for the conti-
nued fur\ctx‘oning of these two bodies in
all th_e territories of the composite S‘mte
that s, the present State of Assam, the
State of Meghalaya and the Union ‘terri-

tory of Mizoram, ¢ was al i i
sub-section (3) of s0 provided in

these bodies will c

: ease to functjon
stand dissolved on

the expiry of . i

of two years from the da;t’e ):)f reolrgacnrilsoac-]
fion or such earlier date ag the Central
Gove;nment may, by order, appoint At
the time of drawing up the legislation of
1971 it was eXpected that the Governments
of Assam and Meghalaya  would evolve
appropriate schemes, within the neriod of
fwo years specified in the Act, for estab-
lishing joint or separate bodies to take over
the functions of these bodies. However,
due w0 pressure of diverse problems which

ghe new administrative wnits had to face,
it gould not bhe possible for them to
evoive the necessary schemes. In order,

the[cforle, to avoid any abrupt sitnation
developing because of the autornatic dis-
§oluuon of these bodies by efflux of time,
it became necessary to provide for the con-
tiqued functioning of these bodies as
inter-State bodies for a further period not
exceeding one vear beyond the period of
two vears specified in sub-section (3} of
section 53 of the Act of 1971, and thereby
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allow more time for the appropriate
schemes being formulated. As the neces-
sary amendment had to be made before
the expiry of the period of two vears
mentioned in the Act of 1971 and as
Parliament was not in session, an Ordi-
nance amending the relevant worovision of
the principal Act was promulgated by ﬁ_)e
President on 19-1-1974, The present Bill
seeks to replace the Ordinance.

The gquestion was put and the motion
was adopted.

MR. DEPUTY CHAIRMAN : We shall
now take up clause-by-clause consideration:
of the Bill

Clauses 2 to 4 were added (o the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI RAM NIWAS MIRDHA ; Sir, T
beg to move :

“That the Bill be passed.”

The question was put and the
was adopted.

motlon:

e,

Trae  NATIONAL Co-OPERATIVE DEVELOP~
MENT CORPORATION (AMENDMENT) BILL,
974

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): Sir, I beg to move :

“That the Bill further to amend the
National Co-operative Development Cor-
poration Act, 1962, as passed by ths
1 ok Sabha, be taken into considcration.

This Bill seeks to amend the Nationat

Co-operative  Development  Corporation
Act, 1962. As hon. Members are aware,
the National Co-operative Development

Corporation came into being in 1963 by a
statute of the Parliament. Tt is a successor
organisation {o the National Co-operative
Development and Warebousing Board
which was established_in 1956, in pursu-
ance of the recommendations of the All
India Rural Credit Survey Committee.
The principal responsibility of this Corpo-
ration is to promote planned development
of marketing, processing and storage of
agricnitural pioduce and distribution  of
essential agiicultural requirements, of fay-
mers through co-operatives, and to this
end. provide financial assistance to thenr
through the State' Governments,

The Public Accounts Commirtee in
1969-70. Fourth Lok Sabha, in its 106th
Report on the National Co-opcmtlye
Development Corporation. made certain
observations on the functioning of this
Corporation and suggested that the Gov-
ernment should have a detalled expert
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study made of the working of this Corpo-
ration and come to g decision on the neces-
sity for the continuance of the National
Co-operative Development Corporation, In
pursuance of this, the Government ap-
pointed an expert committee under the
Chairmanship of Shri B. Venkatappiah.
The Co imittee made a detailed review
of the functioning of the Corporation and
came to the conclusion that tha NCDC
should not only be continued but should
be adequately strengthened. Referring to
the performance of the Corporation, the
Commiittee observed
#'The striking progress recorded by
various co-Operative programmes, the
planning and promotion of which is the
responsibility of the NCDC under its
charter, does credit to the NCDC.»
As for the need for the conlinuance of
the NCDC, the Committee observed -

“If the main object which underlay
the establishment of the NCDC was im-
portant when that institution was cons
ceived, it is even more important to-day
when agricultural growth is munch larger
in dimension and much more diversi-
fied in composition. In our view then,
the NCDC should remain but it must do
so as an effectvie promoter, innovator,
co-ordinator and, to the extent mneces-
sary, financier, The Corporation has to
function in conjunction with and through
the State Governments who are 1espon-
sible for the implementation of various
co-operative progiamines.”

P

“The aim of the NCDC should be to
help the State Governments to inifiate and
implement programmes of cooperative
development in the States. There is noth-
ing in this that can be regarded as an
encroachment on the activities of the State
Governments, Nor does the NCDC un-
necessarily duplicate the functions of the
Union Department of Cooperation. While
the Department is 1esponsible vor enuncla-
tion of policies in relation to the Corpora-
tion and its activities, the scope of the
Corporation’s rzsponsibility relate to the
formulation, execution and financing of
programmes. Further, the NCDC should
be a representative body at the national
level, it has to be so reconstituted as to
provide a forum for cooperative and other
non-official leadership on the one hand,
and, on the other. for the Central Govern-
ment, the State Government and the rele-
vant public sector o1ganisations, both finan-
cial and commercial. In such a forum
can be discussed broad policies concerning
planning, initiating developing and financing
of a nation-wide cooperative programme
for marketing. processing. storage and
other allied activities.  Thus, conceived,
the role of the NCDC cannot be regarded
as prejudicially affecting the prospects of
de-officialisation of the cooperative mov-
ment.”

3

~
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The other major recommendations of

the Committee are

(a) The Corporation should pay spe-
cial attention to evolving snitable econo-
mic programmes for assisting tribals,
small farmers and other weaker sections
of the rural community as also for
relatively backward areas of the country;

(b) The activities of the Corporation
should be specifically extended to cover
dairy, fishery poultry and minor forest
produce for benefiting tribal population
and other weaker sections;

(c) The constitution of the Corpora-
tion should be broad-based so that it
becomes g more representative and ex-
pert body;

(d) The Corporation shonld have
adequate funds to maifch its new res-
ponsibilities.

Government have accepted the recommen-
dations of the Committee that the NCDC
should not. only continue but it should bz
strengthened both financially and organfsa-
tionally. The basic principles underlylng
the recommendations of the Commlttee
are sought to be incorporated in this Bill.
The salient features of the Bill are :

(a) The activiies of the Corporation
are proposed to be extended to cover
dairy, poultry, fishery and rainor forest
produce. (Clause 8 of the Bill read
with sub-clause (iv) of Clause 3 of the
Bill)

(b) The constitution of the NCDC 13
proposed to be more broad-based, The
General Council of the Corporation will
consist of 51 members. Representation
will be given to the Central Govern~
ment, the State Governments, the mna-
tional federations, the State federations,
and Central financing and other institu-
tions. (Clause 4 of the Bill)

(c) The board of management will
consist of twelve members in which re-
presentation will be given to the Central
Government, the national federations,
the State federations. the State Govern-
ments, the Reserve Bank and experts in
agriculture, cooperative development.
(Clause 9 of the Bill)

(d) At present the NCDC can borrow
only from the Central Government. Pro-
vision is being made for providing access
to the NCDC to borrow funds from the
open market and financing 1nstitutions.
{Clanse 11 of the Bill)

As I explained, the primary obiective of
the Bill is to strengthen the rural infras-
tructure for economic activities in the apri-
cultural sector through cooperatives, with
| accent on helping weaker sections and
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backward areas. This is a simple and non-

controversial Bill whose main objective is
rural development through cooperatives. I,
therefore, hope, Sir, that all sections of

this august House will support this Bill.
The question was pioposed.
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SHRI G. R. PATIL, (Maharashtra) : Mr.
Deputy Chairman, Sir, I rise to support this
Bill. The Public Accounts Committee of
the Fourth Lok Sabha in the year 1969-70
had gone into the entire working of the
National Cooperative Development Corpo-
rution and recommended that steps should
be taken to see whether the work that had
been carried out by the NCDC had been be-
neficial, whether it had to be continued and
whether any changes were required to be
made. 1In pursuance of those recommenda-
tions, the Government appointed 2 Com-
mittee under the chairmanship of Shri B.
Venkatappiah and that Committee had fully
gone into the working of the National Cg-
operative Development Corporation. ‘This
Committee recommended very strongly to
the Government that the activities of the
NCDC should not only be continued, but
this organisation should be strenghthed and
broadbased. I am very happy that this Bill
has been brought forward today because of
these recommendations and we are getting
an opportunity to speak.

As far as the activities of the National Co-
operative Developmert Corporation are
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Nconcerned, they bave been enumerated in
¢he Bill as follows'.

“An Act to provide for the incorpora-
tion and regulation of a corporation for
the purpose of planning and promoting
programmes for the production, processing
marketing, storage, export and import of
agricultural produce, foodstuffs and cer-
tain other commodities on co-operative
principles and for matters connected
therewith.”

Sir, the NCDC has really done a good
work as far as the promotional and pro-
cessing aspects are conmcerned. So many
co-operative sugar factories which have been
established, have been helped by the NCDC.
Many co-operative spinning mills established
by the consumers as well as the weavers
have also been supported by them, Many
co-operative oil mills have been supported
by them. It is a good thing that because
of the active support rendered by the NCDC,
s0 many industries and particularly the agro-
industries, are developing i the co-opera-
tive sector. As the amendment proposes
after clause (d) of Section 2 of the princi-
pal Act, they have already mentioned dairy,
poultry, fishery, fruoits, whether fresh or
dried or debydrated, milk, milk products
and vegetables. It is really worth while
because these poultry, dairy and fishery co-
operatives should work for the sake of
weaker sections of the population. In fact,
one of the very important principles of the
co-operative movement is, one for all and
all for one. And from that point of view,
those who are well to do shouid also sacri-
fice something for those who ars not so well
to do. Therefore, looking to the map of our
country right from West Bengal, Orissa, then
to some extent of Andhra, Tamil Nadu,
Kerala, Mysore and Maharashtra and up to
Gujarat, we find that we have got a big ccast
line. And there is no doubt that the iisher-
men who are fishing are doing their work in
their own traditional boats. At times, there
are s0 many accidents also. They are not
given proper help and they are to
be organized in  co-operatives, and
those  co-operatives have to be sup-
ported. And all sorts of financial and
other help has to be given by the NCDC.
In fact, we are earning much of our foreign
exchange by exporting prawns and other
sea-food. And their traditional way of fish-
ing must be changed. They must be given
modern equipment, machines, mechanised
boats, trawlers, etc. As rightly pointed out
by one hon. Member earlier, most of these
cc-operatives, registered iry the name of
these weaker sections, are being exploited by
othe vested interests. Therefore, some steps
should be taken—not only the promotional
activities, but there should be some strict
supervision also. I know that the NCDC
cannot undertake this nor the Department
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of Co-operation of this Government. It is
the State Governments who have to super-
vise the activities of these co-operatives.
As far as the poultries are concerned, many
big poultries which were set up could mot

" run well because of so many difficulties.

Traditionally, we find some people keep-
ing some poultry and selling some eggs to
meet their both ends.

1 would like to personally appeal to the
hon. Minister to see that the Corporation

. provides financial assistance to national and

state level co-operatives for setting up pro-
cessing industries and to actively encourage
the organization of new units by providing
help in subsidizing the feasibility studies
and technical assistance also. That is at
the national and apex level. They should
alo draw up a plan for the small farmers,
for the poor people so that they can suit-
ably carry on something like dairy, etc.
Therefore, T think, it is high time, we chang-
ed the entire nature of the working of the
NCDC. Otherwise, as per the amendment
proposed, it is suggested that whatever help
or whatever assistances that has to be given
will be given to the national level organiza-
tions or to the multi-unit co-operatives, But
it does not mean that they cannot go to the
lower level. In fact, they should see that
through these apex level bodies, they reach
the gross root kevel co-operatives, co-opera-
tives at the village level. Particularly, I
would like to draw the attention of the hon,
Minister to one thing. We have set up
today 186 oil mills and developed solvent
exfraction plants in the country. And the
NCDC played a major role in the sefting
up of these co-operative oil mills and sol-
vent extraction plants. But, in view of the
ﬁuctuatigns in the prices of groundnuts and
olher edible commodities, it was not possible
_for the co-operatives to function in a way
in which the private sector oil industry is
functioning. Arnd most of them sustained
heavy losses. As far as my experience goes,
in Maharashtra, in my own dfSfrict alone.
there are 27 co-operative oil mills and
hardly two or three are running. We have
got solvent extraction plants in the co-opera-
tive sector also. Then we changed the
mode and now at least, the solvent-extrac-
tion plants are making some profits.

Sir. T know thay NCDC has helped but
here T would urge upon the otherwise well
to do farmers, who are getting the benefits
of the co-operatives, to help the smaller far-
mers who are raising their crops and who
want to process their crops. | personally
feel that they should be given some help.

NCDC has helped in setfing up r
country 745 co-operative rice gmillljs, “{335
know that because of the setting up of rice
mills many of these rice growers, particu-
larly farmers, have been benefited. But, in
fact, the procurement policy of the State
Government has also created certain diffi-
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culties in the working of the rice mills. Now,
a stiange vicw is being tahen in some States
that since paddy is being procured by the
Government, it is for the Goveinment (0
give il to any tice mill for milling. That
benig 50, the nature of the pioducers rice
mills dges no¢ remain what it was and
therefor® they are questioning the utility of
these rice mulls which have been set up. 1
would like to urge upon the hon. Minister 1o
see and apply his mind and also get the
NCDC to think over the matter as to In
which way these co-operative rice mills,
which have been set up in the country after
being imported from Japan, could function
cltectively.  Urdortunately, the procure-
ment policy of the State Governments 1y
creating some difficulty, 1 know thay these
rice mills patticularly in the State of Maha-
tashira are suffering for want of avail-
ability of paddy for milling. These are the
central points,

As far as daity industry is concerned, the
Daity Development Authority is a must in
our country and I find that the corpora-
tion has so far given a loan to the tune of
Rs. 2.25 crores lo 8 co-operative societies
to set up dairies. It mcans that they want
to set up many big dairies which can in
addition to the normal products yield some
by-products also after processing them. It
is a good thing. These dairy co-operatives
should be developed on the pattern of
Anard in Kaira District of Gujarat State.
Simply setting up dairy co-operatives or
dairy societies is not going to be much of a
belp without having the foundations laid
at the grassvoot level or village level, Some
dairy co-operatives and dairy societies
should be set up at these levels and the
benefits of these should go to the farmers
or those who are having some buffaloes or
some cows or something like that.

Lastly I would iike to come to section 3
of the Principal Act, Sections 3 of the
Act is proposed to be amended arnd the
amendment goes to show that the Corpora-

- tion shall carry oa its function through the
General Council and the Board and that the
General Council shall consist of the follow-
itig members, whose number in all will be
about 51. Lonking to the constitution of
this General Council, T cannog resist the
idea that it has been dominated by officials.
Not only that, the President and the Vice-
President bave 1o be nomirated by the
Central Government. 1 do not say that the
officials should not be associated with the
working of the NCDC. They are, as a
matter of fact, very essential persons who

are concetned with various Ministries,
Deputy Governor of the Reserve Bank,
Managing Director of the State Bank,

Managing Director of the Food Corpora-
tion of India, Managing Director of the
Ccutral Warchousing Corporation,  Chair-
man of the Industrial Finance Corporation,
These are very important irstitutions and
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for the development of these co-operatives
and puitcularly for processing and indus-
trialisation of the co-operatives in  various
parts of the country their association is very
impoi‘ant. The Chairman of the National
Co op rative Union of India, Chairmar: of
the Nutional Agricultural  Co-operative
Marketing Federation, Chairman of the
National Federation of Co-operative Sugar
Factories, Chairman of the All India Fede-
1ation of Co-opeiative Spinning Mills and
Chairman of the All India State Co-opera-
tive Banks’ Federation are cx-officio mem-
bers. Shii A. G. Kulkarni is the Chairman
of the All India Federation of Co-opera-
tive Spinning Mills and he will be the cx-
officio member of this Council. T find one
cxception, Sir.  We have Jeveloped every-
thing, but as far as the consumer movement
in this country is concerned, 1 think it is
being neglected. On the contrary I find that
in an august body like the NCDC, when it
is being broad-based—whether it is 51 or 52
it does not matter—the Chairman of the
National Consumers Co-operative Federation
is not being included here. Especially when
we ate trying to develop fisheries, dairies,
p.ggeries and even manufacture of food-
~tuffs, w2 must also have a net work of con-
sumer co-operative whereby we can teach
the consumer in a better way. Therefore, I
would urge upon him that those who do not
represent the apex labour body or the
national labour body should also find a
place—as was rightly pointed out by Mr.
Yadav., At times Mr. Yadav makes cer-
tain suggestions which should really he
taken into consideration. Suppose we want
to develop fisheries, are you going to take
any person who is actually workirg in the
fishery co-operatives and who is conversant
with the problems and the plight of the
fishermen ? Such type of persons should be
associated. [ do not say that he should be
a permanent member but, at least, when
plans and programmes are to be chalked out
for the development of things like dairies,
poultry or fisheries, such type of co-opera-
tors who are actually worKing in the field
should be associated with the working of
these things. Otherwise, however laudable
the objects may be—we say that this entire
movement should be taken to the backward
areas and to the people who are suffering
the most and that the benefits of the move-
ment should go to them—it will not help.

Looking at the map of the country, we
find that U.P. is one of the richest tracks
in the whole of the world but we do not
find that the co-operative movement has
flourished there, For example, Maharash-
tra is not so rich and even today it is deficit
as far as foodgrains are concerned. ...

SHRI V. B. RAJU (Andhia Pradesh) :
Don’t say it is poor. -
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SHRI G. R. PATIL : If you tahe Bom-
bay away lhen Maharashtra also i poor.

SHRI1 V. B. RAJU : How can you take it
away ?

SHRE G. R. PATIL : As a State 1 am
telling. Take for instance, the marketing
federations of Haryana and Punjab. They
have made tremendous progress. And in
Maharashtra also we are making some pro-
gress. There are certain States which h.ve
made some progress : Balanced growth of
the co-operative movement is there. Theie-
fore, 1 emphasise that the backwa.d arcas
also should be given some importance.
Otherwise it is of no use. Whatever good
things we are sceing in Haryana ;md. Punjab
should be emulated by co-operators in othey
States. Therefore, I think it is time that
these things also should be taken into
consideration.

There is one suggestion : Tt is mentioned
here that the President and the  Vice-
President are to be nominated by the Cen-
tral Covernment and the President is to be
the Chairman of the Board. 1 would only
request that the President and Vice-Presi-
dent should be non-officials. 1 feel that
there is no dearth of educated co-operators
who can definitely shoulder this responsi-
bility.

Though this is a very good piece of legis-
lation that has been brought here, I feel that
unless and until we carry out the entire
activities on the lines or principles of the
co-operative movement this will merely re-
main a statute and will not serve the pur-
pose. Also | want that in all these acti-
vities the weaker sections and the backward
areas should be given topmost priority, and
irstead of officialisation of the movement—
when we are talking of de-officialisation—
there should be de-officialisation, and the
officialisation mature of this movement at
least at the national level should be stop-
ped. Otherwise, if it happens at the
national level, it is bound to happen at the
State level also.

Once again T support the Bill and thank
you very much for giving me time to say
my few words.

SHRI SANAT KUMAR RAHA (West
Bengal) : Sir, T support this Bill with some
observations. Sir, this National Co-opera-
tive  Development Corporation (Amend
ment) Bil{ is not meant to reorient the
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days of black morey rule.

co-operative movement and the co-operative
sacieties on a genuire basis. The scope of
_the Bill is very limited. 1t wants to assist
the national level organisations of c¢o-
opetatives and also the inter-State level
organisalions. T wonder how this will assist |
and how this will bring about social justice. |
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[The Vice-Chaisman (Surt V. B. Ragu)
in the Chair].

This Bill secks to cover mot only the
agricultural co-operatives but also takes up
new areas like fisheries, poultry, animal
husbandry and wants to help build up the
rural infrastructure. Tt is a very éaudable
object no doubt and it is very essential
especially in {he context of the vested inter-
ests and the market mechanism in these
In the si‘tuation
that obtains today 1 think such 2 Bill should
be supporied and scriously implemented so
that it can be effective in bringing about
social justice to the rurat people the poorer
sections of our population. Here genuine
1ical co-operatives do nog thrive naturally
because our system Iy a capitalist system
and wher there is capitalist growth genuine
co-operatives cannot be created and deve-
loped. 1t is very difticult to create co-
opcraiives, The most non-co-operative
people came to start co-operatives with a
view to killing it ultimately because of pro-
lit motive, personal gain and money hunger
are there. At the cost of the Government
money, at the cost of the co-operative funds,
at the cost of the people’s money, naturally
some people are there in the rural areas
as well as in the urban areas who are out
o create co-operative societies to ultimately
kill the movement in the interest of their
own selfish ends.

1t is also found that our socio-economic
structure is not for the service of the poor
people of the country, the tribal people,
the village artisars, the cobblers, the fisher-
men. These people are not within the pur-
view of the co-operative movement; they
are left out. Only those who are capita-
lists, these who have vested interest. those
who have some money with them, it is
they who create these co-operatives and
utifise all their energy in these co-operatives
only ultimately to kill the people’s initia-
tive to build their own co-operatives, I
apprehend that this Bill may not create such
an atmosphere which will justify these con-
clusions which have been made by the
expert committee on the National Co-
operative Development Corpotation, It has
been stated by the Committee on page 139
in paragraph 9.7 :

“Our suggestions for making the NCDC
a representative and effective all-India,
promotional, developmental, financing
and export body are all inter-related and
call for complementary measures in dif-
fg:rem_spheres, including  finance, admi-
nistration and legislation. For this reason,
our recommendations wecuyld have to be
considered as an integrated whole and not
in isolation either from one unother or
from the piogiammes now in train_ in the
rural sector for the growth of aericul-
ture, the development of co-operation and
the promotion of social justice.”
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The function of this NCDC is to assist
the national level organisations and apex
bodies of the State and inter-State organi-
sations in the matter of promotional and
development activities. Whose promotion ?
Certainly the promotion of black money
which Ias its role. The entire object of
the co-operative movement is to create
some infrastructure for promotion of social
justice and for development towards socia-
lism. This objective cannot be achieved by
such legislation. [ hope the hon. Minister
will comsider these aspects of the co-opera-
tive movement and come forward with a
comprehensive Bill ultimately so that he
can reorient the co-operative movement in
the country on a genuine basis which would
be in the interests of the rural people. of the
weaker sections of the population both in
the wmban and in the rural areas.

In clause 4 of the Bill T find there &k a
provision for a General Council at  the
national level consisting of 51 members.
The cxpert commitiee says in para 9.5 of
its cor<lusions that the Corporation should
function as an autonomous organisation. It
must have its own fund and non-lapsable
grants which should be provided by the
Central Government. Funds from other
sources also shouild be provided. The com-
mittee has recommended that the NCDC
must have sufficient funds, mnon-lapsable
funds and it must have an adequafe hum-
ber of staff to cater to the promotional
development and growth of the organdsation.
All these things are good. 1 find from the
Bill that it has provided 5-1 members but
in the name of autonomous body it is ra-
ther ridden with officials. The Minister
should clarify in this House as to what was
the conception of this committee regarding
its autonomy. The body as has been cor-
stituted is rather offizial-ridden, MNon-offi-
cial initiative has not been taken into con-
sideration. [ find there is one member ve-
presenting banks. When there is the Deputy
Governor of the Reserve Bank and the
Managing Director of the State Bank, what
1s the need for this nomination represent-
irg banks ?  Thi, should also be cla-ifed.
Moreover T find there is no scope in the Bill
for accomrmiodating labour co-operatises.
Are there no labour co-operatives ? Ts there
no organisation of labour, workmen and the
poor village people 2 The labour co-opera-
tives have not bheen taken into consid:ra-
tion, Why have thesa people ben left out?
I want the Minister to clarify why this cate-
pory of co-operutives has been left out.

1 also find in clause 4 (xvi) provision for
four members representing persons having
specizl knowledge of, or practical experience
in, agricultural co-operative development,
Why not more ? These people should be
tives have not been taken into consideration.
field of co-opcratives. Such people having
sufficient experience and expertise but not
connected with vested interests should be
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there from among non-officials. The num-
ber of experts should be enhanced.

While T welcome this Bill T hope that the
intentions of the expert committee Will De
fulfilled. The significance of such an institu-
tion is all the greater at the present moment
when a s'rong public distribution system for
cssential commodities today is the national
cry and demand. In the debate in this
august House mary times [ have found that
our dirtribution system is collapsing. 1t is
ro¢ strong. T cannot reach the people. Tt
is pot non-coiiuptive. The purpose can be
served by the NCDC helping the States. It
can function in the field of distribution. A
proper distribution system is the crying need
of the country. When essertial commodi-
ties are scarce, I think such an grganisation
will be ah effective instrument tor the dis-
tribution of essential commaodities, when our
country is in the grip of black money.

An integrated system of co-operatives in
the interest of the rural weaker section of
the community is a necessity today for rural
economic growth as well as for rectification
of dispa:ities and imbalances in rural deve-
lopment. So the Expert Committee recom-
mendations are highly according to the needs
of the country and the wishes of the people,
If the intentions of the Expert Committee
are implemented, T think the NCDC would
be able o play its role, But I apprehend
that the system of our society is so polluted
and cortupt that it can do nothing. There-
fore, the administrative side of the NCDC
should be always alert of the machinations
of the vested interest and it shonld go into
the minutest details, namely, how its money
is going to be utilised, when the NCDC is
going to get sufficient funds, when it will
have suffizient staff and when it will func-
tion as it likes as am autonomous body.
The NCDC should see to it that not a single
pie is misused. The State Governments
should be given guidelines by the Centre
so that the co-operative movement reaches
the pooter people in the rural sector.,

_Again, in paragraph 9.4 of its Conclu-
sion the Committee says :

“While the department is responsible
for enunciation of policies in relation to
the corporation and its activities, the
scope of the Corporation’s responsibility
relates to the formulation, execution and
financirg of programmes.”

Sir, if this be the function of the Corpora-
tion, J think there is every possibility that
the NCDC will not go into details. T hope
keeping the objectives of the NCDC in
view, the Corporation will not be misused
and exploited by any State level co-opera-
tives or any inter-State level organisation
of apex society of the co-uperatives, but I
apprchend there is every chance of fthe
NCDC funds being exploited and misuscd
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by thess co-operatives. Tt is because usually
such co-operatives are controlled and dic-
tated by vusted interest. Though I support
the Rill [ sound a note of warning in this
House that if this natioral institution, this
august body of the NCDC is to create an
image about co-operalive movement, 1t
should remain our of the clutches of vested
interest. In conclusion, though I support
the Bill Y apprchend that in spite of a good
legistation, the infrastructure which is pre-
vailing today, nametly the capitalist system
of society, will not allow a promotioral or
developmental atmosphere 10 be created @or
the good of the people who are really in-
teiested, who ate in need of co-operation
{or their very existence. With these words
1 conclude and I hope that the Minister will
clarify all the points which 1 have raised.

DR. K. MATHEW KURIAN (Kerala) :
Mr. Vize-Chairman, Sir, 1 welcome the
principle of co-operation, The principle of
co-operations is something which is funda-
mental for human progress for onward
march. But unfortunately the word “co-
operation” has been misused by certain vest-
ed interest in fthe country. Unfortunately,
the woid “co-operation” has become a bad
word in the countryside.

Many co-operative societies or so-catled
co-operative societies ase bywords for cor-
ruption, inefficiency and buteaucratisation,
Unfortunately even the Central and State
Governments, who are concerrs:d with pro-
mating co-operatives, have accepted a kind
of philosophy that co-operation is the busi-
ness of o particular depuartment. In various
economic and administrative divisions of
the Covernment, ity the departments and
ministries of the Government, the principle
of co-operation is negated, but one depart-
ment is created exclusively for co-operation.
In other words, co-operation has Deen
departmentalised, bureancratised and kept in
a pigeon hole to be practised only by a few,
1 should have thought that a Government
which accepts the principle of co-operation
should cndeavour to see that this principle
s implemented in all the ministries and
departments.  Unforturately, you will find
in the various substantive economic minis-
triec ond departments, the principle of co-
opeiution has not only been nega‘ed but it
has been trampled under foot. On  the
contrary, it is the big business, corrupters,
black money operators and owners of pro-
petty who have been given the benefits of
governmental finance and assistance. Un-
fortunately, therefare, if people in  this
country consider the word co-operation a
bad word, it is not because co-operafion is
bad but it is because of the way in which
co-operation has been misused by those who
are {n power.

SHRI A. G. KULKARNI (Maharashtra};
Dr. Kurian, why are you wasting  your
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enerey on such a good movement as co-
operation  ?

DR. K. MATHEW KURIAN'. Because 1
hope that at least Mr. Kulkarni will  get
educated. My intention is not to educate
the Governmeng but to educate at Igast Mr.
Kulkarni.

SHRI A. G. KULKARNI1 : You can edu-
cate me, but your politic.] vendatta can
be aired against something else, why against
the poor co-operatives ?

DR. K, MATHEW KURIAN : T am go
ing to air it against the sugay co-operatives
of Maharashtra also. Please wait.

THE VICE-CHAIRMAN (SHRI V. B.
RA'U) : Do ot parsonalise it.

DR. K, MATHEW KURIAN: The ex-
pert committee which went into this whole
question, ie., the Venkatappiah Commitlee,
submitted its repor; in October 1971. What
did the Committee recommend ? 1 haye
iried 1o tally the content of the recommen-
dations of the expert commiltee with the
spirit of its acceptance as embodied in the
Bill. First of all, the Committee said that
“the Corporation must be made more effec-
tive in future; its autonomy has to be made
real, its finances assured and technical g2r-
vices rendered adeguate” and so on. |
wonld like to know whether this Bill gives
any indication of a corporation whose auto-
nomy is made real. On the contravy, this
Bill fortifies all the bureaucratic methods of
functioning of public corporations, Sir, T
will come back to this later. The Com-
mittee also recommended that the NCDC
should be enabled to have its own funds,
adequate to meet the growing requirements,
I would like to know where adequat: funds
are being made availible. In a country
where funds are getiing scarce, where funds
are being misused, I would like to know
wheie the Goverrsment has piovided funds
{0 this purpose. The Committee has re-
commended that non-lapsable grant should
be provided by the Central Government and
the  Corporation allowed to have access 10
other sources, including market borrowings
and <o on. The Commniiltee further sugges-
ted “that the NCDC should be a representa-
tive bady” mark the word ‘representative
hnady’—*at the national level and that it
should be so re-constituted as io provide a
torum for co-operative and other non-ofiiciul
leadership.” T would like to ecmphasise these
two things—a representative body and a boly
in which non-official leadérship is provided.
Sir, T have gone through the Bill very care-
fully. I do not find it has representative
character as emnbodied in the Bill. As for
non-official leadership, where is the non-
official leadership ? We find a large num-
ber of Government officials, bureancrats,
being nominated to the body. The whole
body is being stafted by a large number
of bureaucrats. I looked for at least orne
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representative of the organised peasant
movement in the country. 1 looked for one
representative of the organised agricultural
labour movcment in  this country. But
there is none. These are organised peasant
movement  and  the agricultural labour
movetent, those who sweat and work and
create value in the rural areas, have been

kept out of the purview. Non-oflicial
4 p.M. leadcrship is being given repiesen-

tation. Non-official leadeiship meuns
only those who maintain their livelihood by
this profession called cooperatives, those
who go round in this country as professional
cooperators. They have been staffed. used

and put into this committece. T have no
arudge against them. Tet them be repre-
serded.  Those who rvepresent all-Tndia

labour cooperative =ocicties, let us believe
them. They are making some endeavour.
But along with those gentlemen, let there
b> the authentic representatives of the
pecasant movement, of the agricuttural 1abour
movement, Iet the Minister at least recon-
<idh v his pronosals even at this last moment
and provide for some represertation to the
organised peasont movement and
agricultural labour movement in this coun-
t'y. There are a large number of areas
where rural cooperation, genuine coopera-
tion, has been attempted. The spirit of co-
operatiors lives in the countryside. But they
Pave been kept ou'side the purview of the
eative Bill.

1 go to another point. In the annual
report of the National Cooperative Deve-
lopment Corporation it was stated, for in-
stance,—I read from page 9 about the
genuineness of marketing societiess—"The
Corporation pursued with the State Cov-
arnments to get the bye-laws of the Co-
operative Matketing Societies Act amended
wherever necessary so as to ensure that the
tradzrs are prevented from being elected to
the management boards of the marketing
socicties and that only bong fide producers
are elected to the management boards of
such societies.” T would have wished the
Ministey to tell us what happened with this
endeavour by the Corporation. Has the
Government made any study about the con-
tinned presence of mala fide members,
tradars, blackmarketeers in various coopera-
tiva societies ? What happened to their
proposals 27 The fact that smeh a malprac
tice goes on in many <o-called cooperative
socielles is accepted by the statement in the
snnual report. I would like to know what
Bias happened to the remedial measures on
this guestion.

Another point T would like to bring to
the attention of the Minister is the proposa
regarding model schemes. The NCDC has
prepared a large number of model schemes.
formulated and circulated to the wvarious
State Governments. There is a long list. [

>
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would not like to read and exhaust the list.
I would. like to pinpoint a few items of the
list : model scheme for pineapple proces-
sing unit; model scheme for mango canning
factory; model scheme for tapioca factory;
madel scheme foy ginger processing unit;
model scheme for cashewnut processing
unit; model scheme for cashew-apple pro-
cossing unit. 1 refer to these because these
are industries with which I am personally
familiar., These are some of the agricul-
taral products which have & great potential
in a backward economy State like Kerala.
Denpite all these model <chemes. T do not
sce at the grass-roots level any evidence of
progress in this respect. Valuable cashew
and cashew-apple is beina destroyed while
that should have been used for various pro-
cesses. The small-scale industries organisa-
tions have prepared a large nomber of
patented items. They have prepared schemes.
But the schemes are still on paper. I
would like to krow from the honourable
Minister what concretely he has done at
least for these items which T have referred
to. items which are vital for Kerala, which
ave vital for many other States in India.
What has he done while the cashew industry
and cashew workers are in 2 crisis bacause
of lower wages and unemployment ? Here
is a potential employmert for them for
which T would like to know what the NCDC
has done.

1 would like to refer to one or two points
before T conclude. 1 yefer 10 “cooperation”
as a bad word. Tt is not because I do not
want it; T value the principle of cooperalion
But unfortunately this picture has emerged
heczuse—I have also an example of some
of the so-called cooperatives in Maha-
rashtra—the so-called sugar cooperatives in
Maharashtra, many of them, are really
capitalist ventures, ventures of rich farmers
and capitalists calling themselves coopera-
tives. I went to Punjab and Haryana. I saw
there certain co-operatives in wheat produc-
tion. These arc co-operatives of two or
three brothers and  brothers-in-law, ex-
firdlords and ex-rich peasants. These people
ioincd together under the provisions of the
Coorerative Act and formed themselves into
v cooperative society to get the benefits
~xtended ‘o cooperatives. This type of mala
fife functioning of cooperatives consisting of
moneyed people must be stopped with all
the force.  Unless this is done. cooperatives
will vitiate the politics of the Government
a5 the sugar cooperatives in  Maharashtra
have vitinted the Maharashtra politics. The
funds given to such cooperatives in all the
States should have been diverted to coopera-
tives of poor farmers, poor fishermen and
poor cashew producers and so on.

I welcome the suggestion in the Bill that
the scope of the Act should be widened to
include fisheries. dairy and forest produce.
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But what is the effect of this Act? The
Rill
gives licences to Union Carbide, Tatas and
Marutis 10 go to Kerala coastal areas and
fish in troubled waters there. In Kerala
small producers and medium  producers’
cooperative societies in fishery are earning
crores of rupees worth of foreign exchange
for the country. But foday 1 {find that {he
fishery industry in Kerala is being destroyed
or taken over or manipulated by monopolies
and big business houses including Tatas,
Union Carbide, etc, [ understand from
reliable sources that Maruti also is in the
fray. Having bungled in motor car produc-
tion, Maruti is now interested in something
else. The huge amount of Rs, 250 crores
provided for in the Fifth Plan for car
advances to officers is possibly to support
Maruti.  Apart from that, Union Carbide
and Tatas are trying to scuttle the fishing
industry in Kerala which was built up with
the sweat and labour of small fishermen.
I would like to have an honest and forth-
right answer from the Minister whether in
keeping with the spirit of cooperative move.
ment he is prepared to support the fishery
industry of Kerala by barring these big busi-
ness people from entering the fishing indus-
try. The point is both cannot go together.
One Ministry allows big fish to catch small
fish. It is said that the big fish lives on
the flesh of the small fish. Likewise, one
Ministry allows big fish and encourages
exploitation by big fish of the small fish
and the other Ministry tinkers with that
policy and wants to encourage cooperatives.
This type of self-contradictory policy will
not help anybody. This will not work.
Therefore, I want an integraled policy re-
garding fishery development, agricultural
development and development of coopera-
tives for forest produce. This principle
should be accepted not just by one Dcpart'-
ment, but by all the economic Departments
of the Government, Unless, therefore, co-
operation is elevated to that level. not only
by the Department of Co-operation, but all
other Ministries of the Government, thig
Rill cannot be implemented. Tt will remain
onldy in paper.

In fact T welcome many provisions in the
Bill. T welcome them. But I do not like
the idea of bureaucratisation of ths whale
General Council or the Board of Manage-
ment. Shri Kulkarni may be happy about
it. Some of his friends may become mem-
bers of the Council. 1 do not grudge that,
But let there at least be some nominal
representation, if it is not adequate, to the
authentic representatives of peasant move-
ment in this country so that this highest
body does rot function as a capitalist agency
cutting the throat of the real cooperatives
ard people who work on the principle of
cooperation at the grass-root level,

SHRI_ N. H. KUMBHARE (Maharash-
tra) - Sir, I welcome this Bill, | understand
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that it seeks to give a democr_agic set-up to
the NCDC. It provides for giving represen-
fation to the co-operative societics in the
country. But, as my estcemed colleague
Dr. Kurian, has poinied out, even the co-
operatives are in the hands of the moneyed
peonle. He is right when he says thag even
in Maharashtra, in the name (_)f cooperatives,
many societies are there which are in the
hands of these people. When a cooperative
is established, it provides an easy way of
gelting money from the Covernment and,
thercfore, persors cavrying on  their own
industries also participate 1n the activities of
the cooperative societies and benefit thereby
and they are able 1o get benefits not only for
their own industry, but also in areas where
thesc cooperalive societies operate, There-
fore, when you want to give a democralic
set up and when you have to take repre-
sentatives from these cooperative societies, 1
do not think that even one single Scheduled
Caste or Scheduled Tribe person will be
taken on the General Council which is going
to b= constiluted under the provisions of this
Bill because, according to my information,
there is hardly any society which is run
by the members of the weaker sections of
the society. All that T want to say is that
cven today the cooperative societies are
dominated by that section of the society
which has monopolised the trade and In-
dustry in the country, This is my submis-
sion, Sir. Therefore, the object of the Bill.
as T understand from the speech of the
honourable Minister, is to lay emphasis on
giving help to those people who belong to
{he weaker sections of our society.

Sir, by amending Section 2, the Bill
attempts to bring within its purview the
planning and promotion programmes for the
production, processing, marketing, export
and import of agricultural products, food-
sulffs and certain other commoditiss on co-
operative principles, It would have been
better if the activities had been extended fo
cooperalive farming also. Sir, the problem
of poverty, as we understand it, is the
problem of poverty of the marginal farmers
ang it is high time that co-operative farming
is introduced so that the farmers having
small pieces of land can come tpgether and
with the help of the co-operative movement
they can not orly help in increasing pro-
duction, but they can also «tart other sub-
sidiz,y industries, agio-industries, etc, It
would have been better had the Bill pro-
vided for co-operative activities in the field
of agriculiure also. Unfortunately, no such
provision is there.

As regards the question of representation
orr the General Council and also on the
Board of Management, it has been very
rightly pointed out that the Bill does not
provide any representation to the Members
(%f .tt’he Scheduled Castes and Scheduled

ribes,
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It is, therefore, desirable to make a
specific provision by which represcutation
will also be given to Scheduled Casles and
Scheduled  1ribes, so that their interests
could also be piotected by their represen-
tatives. As you know, Sir, all economic
activigies are monopolised by ceitain gec-
tions of the society and the benefits do
not percolate to those who are at the low
fevel. We hope that this institution will
heip the weaker sections cf the society in
securing their participation in the coopera-
tive activities.

With these observations,
Bill.

THE VICE-CHAIRMAN (SHRY V., B.
RAJU) : The Minister.

1 support the

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA) : Mr. Vice-Chairman, Sir,
before 1 stari replying to the questions
raised. T would like to extend my Leart-felt
thanks to all the hon. Mz2mbers who took
part in this debate. I will also like to
extend my thanks to all the hon. Members
who tock inteiest by sitting in this august
House,

Sgt & araq Sy &7 999 §, AT’
St & &1 & fama wwrd g 1 fagrea
ggzafaa & fadad a1
gAaT grafcaat & 1 uF 5g 7 gae
T KO T TR FT g F LA 939-
7% FIET AT NIIES Z1268 & SN ST
qIGT AT ALY ST TEY, FLHIA ARG
FI SHH FA1ET AT AL AVAT & 1 TH
a%g & S Fad & fawifo § SF#
£qTd &1 T AT IR AT IARI OF
s faear & ag ag 5 3@ faar & g1vr
9T qg FIAT AT FAAT Q1 AT AgER
FTeaq AT Wigee Zrzeq fod i @
@A E IR AT § F18 H{lew HET
o 7F wgar @Fr ? g fwad v g
oA gawI H arg-qra ey gar ) 7
TG IE A IHO9T T § AW T
arg A1 FT @ G

Most of the Members have objected to
the composilion of the body. So far as
the composition is concerned, that is “be-
ing mentioned in clause 4. Some of the
objections are that the recommendation was
that it should have almost autonomy. But
some of the objections that are being rvais-
ed are that because the officials are there,
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50 the autonumy is not going to be main-
tained, w.ach was the 1dea behind (he re-
commendation of the Commitiee. 1 think
litat ts not a col.ect approach. So far as

.the ofticial and non-official balance is con-

cerned,

out 51, 25 ae non-officials.
some of the Members, especially  Shii
Yadav und Shri Kumbhare, are hav-

mg a lot of fear that the Scheduled Castes
and Scheduled Tribes may not have their
representation in this body. First of all,
I will bke to say that this body itself is
not the cooperative society, This i{s a body
having been created by the statutc of the
Parliameni, and this will like to see that
the very aim for which this body is cons-
tituted, is being implemented. My col-
lcague, Mr. Shinde, when he was replyving
in the kon. Lok Sabha, said that the Piesi-
dent and the Vice-Presidant will be the
Minister of Agriculture and the State Minis-
ter of Agiiculture concernied, who will be
in charge of co-operation.

1 would like to say that it is just possi-
ble thut the Agriculture Minister himself
may be a Schoduled Tribes or a Scheduled
Castes man, Therefore, 10 have this fear
that this body will not have any representa.
iion of the Scheduled Castes or Scheduled
Tribes in this democratic set up is without
any base. Moreover in sub-clauses (xvi)
and (xvii), the Government iy supposed
to nominate some Membeis and I may
assure the hon. Membets concerned who
have got this fear in their minds that Gov-
ernment will take into consideration these
factors. At that time, representative will
he given to those who are in charge of
the co-opelative movement al the national
level jn the field of piggery. poultry farms
and fisheries, The Government has to
nominate 11 Members and at the time of

nomination, these factors will be consider-
cd,

SHRI N. H. KUMBHARE : If the in-
tention is 1o give representation to Sche-
duled Castes and Scheduled Tribes people,
then what is the difficulty in making a
statutorv provision 7

SHRI B. P. MAURYA : As 1 have sub-
mitted, first of all this bodv wil] not be
a4 co-operative society. It is being created
by the statute for a specific purpose. There
is no basis to presume that the lot of the
Scheduled Castes and Scheduled Tribes
most of whom are living below the pover-
ty line, will not be improvad,

DR. K. MATHEW KURIAN : You can-
not maintain both the positions. Either
you say that there is no need for Sche-
duled Castes or Scheduled Tribes represen-
taticn. If you say that there is need and
you would consider it, then you are com-
mitted to consider.
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SHRI B. P. MAURYA : T am frying to
be very clear. The first thing is that this
body itself is not a cooperative socicly.

'This body is the outcome of the statute
for a specific purpose. Some hon. Members
have the fear in their minds that fisheries
will be suffering or the co-operative move-
ment in poultty farming will be suffering
or the co-operative movement among the
tribals whose 1ot is worse. will be suffer-
izz because the Scheduled Casies and the
Scheduled Tribes representation will not be
there. T want to submit to this august
House that this body is for a specific pur-
pose and it does not say that that specific
purpose can be performed by a patticular
person belonging to a particular community
or section, That is what 1 want to sub-
mit,
st srgedt warg wgd (faE)
-, 3, q »
AT AT & | F A TG Toar g wfwT

= F gH T

dadia ®1d faqwr § T Gar
(=t sivq REaT) @ w@ W qfen ™
T TF E
it At 9@T AT : A7 | AT
ferzd &Y & wmgar § wfwa S
AT FTENE qE TATE | K AR § aar
gar |

st dfte dyo WY : wew faw-
qamora ? S gt § ga% fau fra
SHI Y SAITFIT & ATZT ST 7

ot RUITE GHWT AEX T § AT |
TEAT FTEA1 § | 98 Y T 47 ATq {
Famr ar s fee | Fearg 5 agges
FTeE ST NITET 13T & IR A FOFT
afgs fafrqus sgarg & s gure
F1 Y qEF FESAIT g0 g IFET g
g1 e g g 9 aF W@ gei
SF aF (% I9F7 (eend o &
FAI T AG ET | B ATIRT qO L
&7 Sargeer fear

fagre & gty =z d9F I FIATY-
Uem aanrfor adt g2 & o sAd
uwr Y gfww ot FEry W@ E
aY F W&l Sff | ST A g
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amw Agr A1 ? ugi wrvw g froa
5 g fedl ay safa g g
?

AU

SHRI N, H. KUMBHARE : Recgarding
the representation to the Scheduled Cast-
es. ..

THE VICE-CHAIRMAN (SHRT V. B.
RAJU) : You have made your noints al-
rcady. The point is clear. The Miui-ter
is actually expounding the Government’s
policy.

SHRI B. P. MAURYA : T was trying
to cxplain the approach of the Govern-

ment. 4TzE St § fafda ga6 ¥@ A
7 wgaw agr § fx fafsaes zigem 71
Feamw fufeges o1gw A &) FR wFa
& o1 ffeges #ree @1 Feamw fafegse
TTEZ FIA T GFA & T FIR
gAY TEL FT GHATE

As a principle T do not agree but defi-
nitely 1 do agree that they must have due
reptesentation and that is what I was say-
ing.  When the Government makes the
nominations, it will kcep these things in
mind.

Sir, Dr, Kurian raised the poiat 1cgaid-
ing funds, In the Fourth Five Year Plan,
they wuie to the tune of Rs. 7 to 8 croies
per year, and that amount was at the dis-
posul of this institution, And in the Fifth
Five Year Plan, they will be having Rs, 86
crores. Morcover, this Corporation  will
have its own corpus of funds to the tune
of Rs. 20 crores. Dr. Kurian was doubt-
ful about the funds. So, this is the posi-
tion in regard to funds.

Shri Yadav was saying that the wecaker
sections of the society do not get any help.
Sir, according to the Reserve Bank ctatis-
tics for the co-operative ycars 1969-70,
1970-71 and 1971-72, about one third of
the credit advanced by piimary credit so-
cieties was for cultivators having land
holdings of less than 2 "hectares. It is en-
visaged that through the implementation of
various measures, by the end of the Fifth
Five Year Plan, such advances to persons
holding lIcss than two hectares of Jand
would constitute about 40 per cent of the
total advances made. In other words, by
1978-79, out of the total target of Rs. 1200
crores for short-term advances, Rs. 480
crores would be for cultivators with less
than two hectares of land. At  present,
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the loans given to this category, including
tenants agnd agricultural labour during the
year 1971-72 was Rs. 181 crores. And a
statement giving the state-wise position is
with me. The total credit disbursed by
cooperatives in Bihar was Rs. 14.64 crores.
Mr. Yadav mentioned about Bihar. This
was the position about Bihar,

Sir, from the nationalized banks, the
small farmers got to the tune of 22.7 per
cent out of Rs. 205 crores and from the
¢o-operative banks, they got 30.6 per cent
out of a total amount of Rs. §13 crores.

Sir, there was some apprehension about
corruption by one or two hon. Members.
Corruption is definitely a sin in our nation-
al life. But it is not confined to the co-
operative movement only. We should see
that it is eradicated. But because of the
fear of corruption, we should not leave a
good thing aside, and the co-operative
movement should not suffer. 1 agree that
we should see that co-operative movement
maves in such a way that corruption is
completely eradicated. For a develeping
socxety co-operative movement is a bless-
ing in disguise.
which we can improve the lot of the iribals,
lot of the Schedu'ed Castes most of whom
are agricultural labourers and farmers, that
too farmers of small holdings having less
than 5 acres of land. With these srbmis-
sions, Sir, T would like to request that the
Bill may be passed.

DR. K. MATHEW KURIAN: T a-ked
about model schemes. Is something beine
done ?

THE VICE-CHAIRMAN
RAJU) :

The question is :

(SHRT V. B.
Now, 1 will put the motion.

“That the Bill further to amend th=
National  Co-operative  Development
Corporation, Act, 1962, as passed by
the Lok Sabha, be taken into considera-
tion.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : We shall not take up clause by
clause consideration of the Bill.

Clauses 2 10 16 were added 1o the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI B. P. MAURYA : Sir, I move :

“That the Bill be passed.”
The question was proposed.

SHR] SANAT KUMAR RAHA: Sir, I
want to know whether there is any p]OVl-
sion regarding labour co-operatives in the
General Council or whether a provisien to

That ic the only way in !
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that effect at the State level or the national
level will be made in future, ,

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Yes, Shri J. P. Yadav.

»ft FNIFA qATT AT ¢ | WA -
At wgRA § 4y T Argr g
1= Freetes o fafger g @ &
yfecd Sud IEF! wzFTw e #r
T FTE ITR AT AT E 7 gEL U
wr 9% freg @ sFERt ik gfwma
Fyafeag & &8 v faama | ydrar:
FE et AV E | QU T4 FI qq
& ? AT ot TR feaw Ay v
¥ WA § 1 IFF FF FT @ ?-
T ANAr 7 faeaR wiF we FdC
g ! woul %t grafer sl § a8
177 aﬁr:t ? oM A R angfes
AT § T § AT T GRE R AT
wofaal awed § 1 agwifar ST &
faur & Iau AT (€ T e
g fwa a1 ar ? wE B fa Ay
FT A ATIT FT ) AT WA FF A
o dar st fadlt gt a7, aeney #y
Tt A € 1 s fas, —gmfr FTST-
ea atafaal €1 @ adv § 1 27 fae,
i g i g 5 5l ww e g7 39
¥ I8 T FT LA GET 0 W W oIw
ai &1 qraar g GF aul st £ fag
g afeT gaw W ooy 59 ) g
§ 5 €T q99 4T § AT 99d ww
+iY gfeem ar qarE a8t § 1 qat ey
o= faard fs sasra w¥d?

st dto dto wtd : sfwq 44 &
faeive: #g7 1 §& W 7 § 1w
foar & T a7 I F WIN forosy
qaF &Y AT GREATH! FT g forpeny o

SET 9% a8 Fer & % favy sfar
w1 Fg g1 wifgu <fmq 3w fam §
FE WY dur 7€) forat gt € fr dee
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FTEE FT 4T HYTE gIET FT 7L OO0 |
* gfix gaw fag @ TS T gL
[ ]

ot wATFA AqE AT 2 WA
wadt it Twd fawr gar § fr 93 &

T 1w Te arfad &3 & fag

FEa § o & arfag FT FATE | AL

1 g sifse & wEas 3% & fag

faar & fF dgre &2 F7 q&e W

T & waar § o) Swar fgwRw

AT TR &1 AN ARI G A A

g S &g 7ol § |

- #fy dyo qYo wYF : + faw waEwT Y
AFT 717 M TF¢  FTW § STFT H
AT F@I § | afed feaagas o
favam F0W fr o8 a3 a0 fow =1
ware § zad w4 o 7 € 1 afew e
AR AT @Y% &Y F & 5 strad @
oF 9iX wigg § v a@a fF zEd
digee @i AT 43 g7 F faq
afy 7@ 5 ag 1A arfefies | g
afwfiraen & oY a7 ITET EGw

# I Y feaa@s fGam feamr
w1gar § 6 axw 1@ am T emA
wint  fo o wfaderw & waar
fdsténa sae swr g afew d
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w8 fogra & famgs famrs ag =

& deve wre @ ggeE wnE F

FEW T GFAT & AT 0368 PA

1 WSFT T35 FT F AN F¢ THAT G |
st SrEed NATT JIEH ¢ A AR

EELERE

uawens (s dto d@o Te) ¢
y#T faeara Sa war g
The question is :

“That the Bill be passed.”
The motion was adopted.

THE VICE-CHAIRMAN . The
stands adjourned till 6.15 p.M.

House

The House reassembled at fifteen minutes
past six of the clock, (Mr. Deputy Chair-
mar) in the Chair.

THE BUDGET (GENERAL)

k]

1974-75

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, on behalt of Shei Y. B.
Jhavan, I beg to lay on the Table a state-
ment (in English end Hindi) of the esti-
mated receipts and expenditure of the
Government of India for the year 1974-75.

MR. DEPUTY CHAIRMAN: The
House stands adjournment till 11.00 A.M.
tomorrow.

The House then adjourned at
sixteen minutes past six Oi the
clock till eleven of the clock on
Friday, the 1st March, 1974.



